CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH |
C .nmercial Compler (BDA)
Indira Nagar
Bangalore - 560 038
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'“’ﬁif) M. V. Kao ﬁ?,{,./ 'Take notice that;appllcatlon abOve—mentloned is posted

g D for hearing on // - 7 . You are, therefore, directed to
appear in person or through a r‘uly authorised legal practitioner
on ‘the said date.
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Ana R o . Coovdsol Hdanimi glaodius
wo_ 1103, Befora Yo C o B gl Roaush
IN THE thllG[l\j COURT OF KARNATAKA AT BANGALORE
LAl 2 /€3 , o :
APPL . ~No iﬁ’/_},g/}%wo' ! S—/qﬂ/g‘ of 19%
Appelant/Petitioner/s ) Defendants, Respondents,
Plaintiff/s-Complainent/s Vs ' Accused/Judgement-Debtor/s.
Deeree=Holder/s, Applicant/s Opponent/s. B
| #.K Co {{()r( "1;(:‘ vV ){ C,u/*/\‘TL ?‘NW 8"{:{'?{-

5 Casfome | 3 lour g an oy

NC La oned JG(A 9/

... oA Qemed. . 848/
[
L L S 4/ 0N o /S A
NOB....oo i siscssis s mssissssisissssiss s sresrecsveornesnen . hE abOVE matter hereby appoint end retain
" - N - L7 ~ N AL L A L g e A
Sri..&‘.ﬁ:?...&.’?.&a‘...i.&.‘..l'....F’L‘-{.i—.f:.‘:.. F&imﬁcmw#cﬂccc%m
to appear, act and plead for me/us in the above matter and’to conduct, proceute and defend tha
same and ail Interlocutory or miscellansous proceedings connected with the same or with any
decree or orders passed therein. appeals and/or other proceedings arising there from and slso In
oroceedings for review of judgement and for leave to appeal to Supreme Court, and to cbtain

return of any documents filed therein or to receive any money which may be payabls to ma/ue in
the said matter.

2. 1/We hereby authorise him/them on my,our behalf to enter into 8 compromise in the
sbove matter, to execute any decres or order thersin, to appeal from and dscres/order therein
end to appear, to act and to plead in such appeal or in any appeal preferred by any other party
from any decree order therein.

3. I/We further agree that if i/jwe fail to pay the fees agreed upon or to give due
Instructions  at all stages, he/they is/are &t liberty to retire from the case and recover sall
smounts due to him/them and retain all my/our papers and moneys till such dues are paid.

V Signature/s

Executants are personally known to me and............ crerremn e s s s e e SigN@d before me

Satisfied as to ldentity of Executant’s Signature,

(where executant is illiterate, blind or unaquainted with the language of Vakalath)
Certified that the contents were explained to the executants in my presence in..............
2

{ wﬁju.\ﬂ Ios........language, known to him/them who appeared perfectly to understand the same
and have signed in my presence.

Accepted

e .'\\/ .....  S— \ .............. - ADDRESS FOR SERVICE

......... oo, Fascicl
ADVOCATES FOR VoAJPpl conoil——

Forms can be had at: The Judicial Department Multi-purpose Co-operative Society. Ltd..
High Court Buildings, BANGALORE-560 001.




4 i CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH

Commercial Complex(BDA)
Indira Nagary, Bangalore.J3B

Appllcant (w;p; 28 g.; 3 ) Versus Respmndént
| I =Y { g ] (e la_ o oor X
= ] L W Y .fﬂ Ay Ve i &
To ﬁ’
ﬁ' AAS T} . A ) ~ / e A
Weit petltlon“ND. i on the file of Hon'ble High

‘Court mf Karmataka, anDalDDe, transferred to this Tribunal under Section 29
of the Administmative Act, 1985; and registered in this Tribunal as

Application Noe (5S40 /(1 is posted before the Bench on Lo 5 5%
for fixing the date for final hearing, '

24 Your are directed to appear on the aforesaid date at 10,30 AM
failing which further - proceedings will berheld in-your absences.

By Order of the Tribunal, 1 o o~

/ \ i
/ ,-- . =

(L, - ( Section Ufflcer )
L.l‘f.‘:-. Iidicial .




— CENTRAL ADMINISTRATIVE TRIRBUNAL
4 BANGALOME BENCH
AR S Commercial Complex(BDA),

Indiranagar,
Bangalore - &60 038

Apllication No /S ¢ C /86(F)
; > G A e ;j
Applicant ' Versus =~ ¥ Respondent(s)
To v
1 \““ '\
j\'lf’vj aA L
EY e\ S L
\ & '.i":‘ { i [ '§
Take notice that Application above mentioned is posted for hearing
on

» You are, therefore, directed to appear in

person or through a duly authorised leqal practitiomer on the said date.

By Order of the Registrar,

( SECTION OFFICER )

Bangalore, 4
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
BANGALORE,

4.No, 1540 OF 1086

Betweean

Mohzmmed Ishagq. Applicant
And

The Collector of Central

Excise & Customs and
another, Hespondents

M & M O

The Applicant gbovenamed states as
followsg=
1. The Applicant undertakes to deposit the
entire amount due to the Department by way of
D.C,R,G; Commutatlon of Pension; and the pena
sion drawn so far, in one lumpsum within a period
of 8IX months; or even earlier, if possible.
On his depositing the entire amount due, the
respondents may be directed to take the applicant
to duty and permit him to continue in service till
be attains the age of superannuation, The time
of six months is sought, in view of the strained
eircumstances in which the azpplicant is placed
and also the family difficulties,

2. The Applicant respectfully submits that
he has made certain averments in the form of

allegations against the respondents in the writ
petition (now application), elther knowingly or

unknowlngly in the spur of the moment, He therefore



-

prays that he may be excused, had he given
room for feeling or wounded the feelings
of higher officers by those averments and

tenders unconditional apoldgy for the same,

N In the above circumstances, the
Applkcant very respectfully prays that
the gsbove proceeding may be disposed of
with suitable orders directing the respon-
dents to take back the applicant to duty
subject to his paying or depositing the
entire money due to the department on or
bafore six months and continue him in
service till his superannuation, in the

ends of justicae,

Bangalore, ; A *‘““X

25.2.1987., , APPLICANT
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Advoéate for Applicant



BEFORE T CEITRAL ADMINISTRATIVE TRISUNAL,
BahaaLORE,

N F_ 1086
Betweeon
Monamisad Ishag. Applicant
And

The Golleector of Cantral
Bxeciso & Custous atd
ancthar, Rospondents

B M O

The Applicant ghovenaned states ss
followsg=
; 74 The Applicant undertskes to depesit the
ontire smount due Y% the Lepartment by way of
D,CoRGy Commutaticn of Pousion; 'aﬁﬁ the pone
slon drown so far, in cse lunpsunm within e poeriod
of &1x months; or goven eariier, 1f possible.
On his depositing the enitire amount due, the
respondents wray be direeted to take tho applicant
tc duty and permit bim to continve in service till
be gttains the gge of superannuatign. The time
of six ronths is sought, in view of the strained
eircumstances in whleh the zpplicant is placed
and pleso the family difficulties,

2. The appliicant respectifully submits that
he has made certain avorments in the forw of

allegations sgsinst tio respondonts in the writ
petition (now applicétinn}, gilhor knowingly or

unknowingly in theo spur of tue moment, He therefore



prays thsi he may be excused, had ha given
root for fealinz or wiundod the fosllngs
of wigner officers by those avernonis aid

tonders unconditionsl apoldgy for the sawe,

Je in the gbove circumstences, the
Applkeant very regpectfully prays thet
the sbove preoceading may ve disposed of
with svitsble ordors direeting the raspon-
dents to tske buck the spplicant to duly
subjeet to nig payinz or depositing the
entire money due to fthe dejartzent ob of
before six ménths and continue hip 1o
service till his superannuztlon, 10 thu,

ends of Justice,

N\ [

BangaloTre, ,.G"Flfi
25-2-1987, APPLICART
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CENTRAL ADMINISTRATIBE TRIBUNAL
BANGALORE BENCH

Commercizl Complex(BDFR), .
Indiranagar,
Bangaloro=560 038.

Datcd: lﬁ’#f'gj)
Aoppli'i:etion No. 15-/1_Q _/8s(T)
.s .
W, No. &fb /55:5 ,%UD ‘k
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3)M)(?subgcct- SENDING COPIES OF ORDER PASSED BY THE BENCH

IN APPLICATION NO.

|5 o (&6 'T]

Ploasc find cncloscd herowith the copy “of thc Order/

Iptorim=0eder peosscd by this Tribupal in the abovec said

Applica tlon on

s -2 1987

Ll

Encl: As zbove.
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BEFORE THE CENTRAL ADMINISTRATIJE TRISUNAL
BANGALORE BENCH BANGALORE -

.. DATED THIS THE 25th FEBRUARY 1987
Present : Hon'ble Shri Ch. Ramakrishna Rao = Member (3)
Hon'ble Shri L.H.A. Rego - Member (A)

APPLICATION No. 1540/86

Mohammed Ishaq
Excise Department
Quadariapura, Bidar - Applicant

(Snri Khuddus, Rdvocats)

1. Collector
Central Excise and Customs
Central Revenus Building,
Queens Road, Bangalore 560001

2. Assistant Collector, Centrel Excise &
Customs, Dgvanagere - Respondents

(Shri M.Vasudeva Rao, Advocats)

This application came up for hearing before
this Tribunal and Hon'!Bls Shri Ch. Ramakrishna Rao,

Wember (J) to-day mads the following

0O RDER
A\ )/ This application was initially filed as a Suit
74

.27 in the Court of District Munsiff, Bidar (0.5. No. 28 of
1983 ) praying for a declaration that the order dated
23.1.80 of the first respondent permiting the plaintiff
to retire from 1.4.80 be set aside and the plaintiff
reinstated in service with all bonafitsfzyas subsequently
transferred to this Tribunal.

2. We have heard Shri Khuddus, lsarned counsel for

the applicant, at lsngth. UWs have also heard Shri M.V.

Rao, learned counssl for the respondents. At the

conclusion of the hearing a2 memo was filed by the



-2-

——

applicant praying that hs may be taksn back to duty on the’

conditions mentioned therein., He has also withdrawn the

allegation made against the respondents,
3 After considering the rival submissions carefully,
We consicur that the ends of justice uoﬁld be met if we
direct respondents to take back the ‘applicant into
service on the following terms and conditions,
A% The applicant is directed. to deposit in the
\ office of the first respondent (R1) the entire
' amount reeeived by him from R1 on account of
D.CeRGey, commuted value of pension and the
pension drawn upto the date of deposit in one
lumpsum within a period of six months from the

date of this order.

(2} R1 shall £éki.tﬁi applicant'béck to duty from the

date of the deposit of the entire amount as
directed above

| 471
1
5

Cﬁ;g R1 is direct:d to treat the psriod between kkm

1.4.80 and the dzte of reinstatement as fiss non,

24} R1 shall permit the applicant to remain in service

¥

fror the mfx date of reinstatement till he attains

the age of superannuation.

4. The benefit of this order shall lapse if the applicant

fails. to comply with this order.

B The application is disposed of subject to the above

directions, No order as to costs,

/) vy \ -~/ . Member (J) ) Member (A §7 5G=‘ﬁ7
e W A\ in Wie 1--;-(‘{“_:;_“1-\_(} 1 . f

":‘l.‘J. b ‘—Jg;‘ 1

4l | sd | -

i 2 i ¥ Wy -ivae (Copy -

BANGALUAE
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) // By Regd. Post. A.D.// 1%7 (J-7 "’?g}‘

Central Aduministrative [Lribunal
san galore senche

Commercial Complex (BDA),
Indiranagar,

wan galore=560 038.

vated:

o~ .
= Mohammed Ishagq .. Applicant.

7\) Vs
Collector, Central kxcise
& Custems, Central Kevenue
Bailding, Queens koad,
Bangalore 560001,

Sub:i- Estt. Heilnstatement in service =-
shri. Mde. Ishag, ketd. Sepoy = reg.

S.ir,
Ihe applicant submits as underi=-

1. That the Hon'kle Court He-insteaded by the

(W
Hon'bléfin service to the applicant on the conditign

that to‘pay the pension and gratutity to the Department
which is received by him, while he was in service. liow
theapplicant collected the amount by mortgaging his
residential house to the tune of K%12,000/- which will be
sufficient only for the gratutity amqggt and commutation

he - e
amount which/will pay already if the Hon'ble Court permitted

the applicant and the pension amount may be taken and deducted

from his service of monthly salary, while he #ZX 1is doing the

service after comiug in service by the order of the Court.

50, the applicant request that the applicant may.taken on

duty and he may be re-initionated insefvice by relaxihg the

conditions imposed by t he Iriwmnal, intheabove case and

now only the gratutity ameant and cowmutationaﬁbunt may
amount

be taken and pension/may be taken and uveducted from his

salary after re-instatewe nt in service of theapplicante.

for payment of thesg%gfamount further six months tiwe may be

:iven as dept. is no¥ glving any answer.to the applicant
= Bhe #B “ i J Appllcan%, PP i A

ﬂ-ﬁ0-5—2-21, Mohalla FPatala
NEES & Khadriyapura, Blaar-585401,
The applicant hercwith enclosing '

Dbe 17-7-87. Md . 1sha§;;;;: #/’Tgrjgf%;igary

the application submitt
: : sub ed .
its reply letter dt.10.7.8%? the Dept. &



Bidar,
bated the

Tos

The Assistant Collector of
Customs & Central Excise,
DAVANGCGERE 3

Rogistered POSt Ack.Du

Subject:~ Estt-Reinstatement in Service- Sri,.Mohd Ishaq,
Sepoy = Regardings
References-Grder of the Central Administrative Tribunal,

Bangalore Branch (A-plication ¥No,1540/86 ()
D+5 N0, 28/83 dated 2-4-1087,

=0 DO0 -

Kind attention is invited to the Central Administrative-
Tribunal, Bangalore Bramch's Order referved to above on the

aforesaid subject,

24 I r@quest to be informed, at the earliest, the total
amount payable by me (i.e.received by me towards Pension and
Gratumity ete,) and alse the place and Head of Account for

remitiance, enabling me to dc the neadful in the matter as
ordered under the reference cited and oblige,

Thanking ycu sir,

ADDRESS FOR COMMUNICATICN Yours falthfully,
House Nge S=2-21, : 2
Mohalla Patal Nagri, ( MOHOMMAD  ISHAQ )

Quadria Pura, BIDAR~ 585401 Sepoy oii' Gmtr?l Excise,
. Retd,

Copy submitted to the Collector of Customs & Centrale
Excise. Bangalore Collectorate, Cueens Road, Bangalore-560001,

Copy also submitted to the C,llector of Central Excise
Belgrmm Collectorace, BEIGAUM for 4L'aﬂmu:: of information please,

v




®
® - | R
Oftice of theAssistant Cellecten of Cantral Excises e
avangers-4, P
| CyMe. 33/85/6/89 ARV) AgL Dated=10-7-87,"" . -

[ ' .
The Cellector of Ccntrsl Exeise,
Belgaum.(Estt. Sectien),

81’ . « "
" Suble Hstt.- Reinstatement in service-Shyi Md,Behagy
td,‘SQpcy- regg _

Shri, Md.Ishac, Retirzed sepay has requested te
intlaate hin about tetal ameunt payable by him tewards :
- Pensien and Sixaspity DCRG received bI him for remittance -
§.55 B:dunuta. a8 pexr Central Adainistrative Tribunel Bangalere's
: ery - - :

LA 1% It 1¢ thexefores recuested that whether the same . |
may be intimated te him, as the Centgsl Administrative
Igibun;é Bangalore's order has mot been received in

s 0 0, :

?ouin faithfully,

¥

- th%\_;)ﬂ_ ‘
| { S.h.puranzx) VT
Administrative Officeny ;
_ ; T E b 3
Copy submitted to the Collecter of CEx, Bangalerey

2. . Pension file of Shri. Nd.2shaq, (Retd. SepOIJ.
may please be sent te this office for nRecessary pctiony

. Sepr te Shri, Md, Ishag, Retired sepoy,C.Exs, Mo, 5-p.81,
Pl i alle Patti Nagezi, Quadrias pusa, ‘B;dil‘-‘-ﬂ&m. for.
‘nfom‘tim, L - i " ______.M.‘_...:.‘ sl ‘::E:L, g 2 ‘ <

Mk W S -

0~ )>). et g o S B




BEFORE THE CENTRAL ADMINISTRATI/E TRISUNAL
BANGALORE BENCH BANGALORE
DATED THIS THE 25th FEBRUARY 1987
Pressnt : Hon'ble Shri Ch., Ramakrishna Rao = Membar (J)
Hon'ble Shri L.H.A. Rego - Member (A)

APPLICATION No. 1540/86

Mohammed Ishaq
Excise Department
Quadariapura, Bidar -~ Applicant

(shri Khuddus, Advocata)

1. Collector
Central Excise and Customs
Central Revenue Building,
Queens Road, Bangalore 560001

2. Assistant Collector, Centrcl Excise &
Customs, Davanagere - Respandents

(Shri M.Vasudsva Rao, Advocate)

This application came up for hearing before
this Tribunal and Hon'ble Shri Ch, Ramakrishna Rao,
Member (J) to-day mads the following

0 RDER

This application was initially filed as a Suit
in the Court of District Munsiff, Bidar (0.S. No. 28 of
1383 ) praying for a dsclaration that the order dated
23.1.80 of the first respondent permiting the plaintiff
to retire from 1.4.80 be set aside and the plaintiff
reinstated in service with all bnnnFitszyas subsequently
transferred to this Tribunal.
2. We have heard Shri Khuddus, learned counsel for
the applicant, at length. e have aiso heard Shri M.V.
Rao, learned counsel for the respondents. At the

conclusion of the hearing a memo was filed by the




.

applicant praying that hs may be taken back to duty on the
conditions mentionad‘tharein. He has also withdrawn the
allegation made against the respondents.

3. After considering the rival submissions carefully,

we consider that the ends of justice would be met if ue
direct respondents to take back the applicant into

service on the following terms and conditions.

1% The applicant is directed.to deposit in the
office of the first respondent (R1) the entire
amount reeeived by him from R1 on account of
DeCeReGosy, commuted value of pension and the
pension drawn upto the date of deposit in one
lumpsum within a period of six months from the
date of this order.

(2) R1 shall take the applicant back to duty from the
date of the deposit of the entire amount as
directed above

(3y R1 is direct:d to trsat the period betuesn xkm
1.4.80 and the date of reinstatement as diss non.

&) R1 shall permit the applicant to remain in service
from the gkx date of reinstatement till he attains
the age of supesrannuation.

4. The benefit of this ord;r shall lapse if the applicant
fails. to comply with this order,
5 The application is disposed of subject to the above

directions. No order as to costs,

(__Lk,i%_gtqﬁf<L,ﬁé§>4z_: {%;f;q-a—i:z——€/f

Member (J) Membar (A




REGISTERED

..
CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALCRE BENCH

@EELEECEEAECEOE
Commerci~1 Coi plex(BDA),
Indiranagar, ,
Bangalore - 560 038
Dated : 19|%|2Y

IA I INAPPLICATION NO ____ 1540 _ /86(T)
W.P. NO R
Applicant

Shri Mohammed Ishaq

To

1.

2,

Shri Mohammad Ishag

H.No, 5-2-21, Mohalla Patalanagary
Khadriyapura

Bidar - 585401

Shri Khuddus

Advocate

C/o Shri Shivaraj Patil
Advocats

'Nandi' 24, B8th Main Road
Ist Cross, Vasanthanagar
Bangalore - 560 052

The Collector, Central Excise & Customs

and another

3. The Collsctor
Central Exciss & Customs
Csntral Revenue Buildings

Queen's Road, Bangalors - 560 0D1

4, The Assistant Collector
Central Excise & Customs
Davangere

5. Shri M. Vasudeva Rao
Central Govt. Stng Counssl
High Court Buildings
Bangalore - 560 001

Subject: SENDING COPIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/&ddX/

ARIOOI X REEEk passed by this Tribunal in the above said

application on

Encl

RECEIVEDZ9
Dmry No.laISF f:tﬂ‘g"?

...... 9. jj % (wpg‘”(}

18-8-87

! as above




IN THE CENTRAL ADMINISTRATIVE -
TRIBUNAL ADDITIONAL BENCH, ~

B.KNGFKLO RE . ol

1

Holicwmad FGghag NEY T Calleclav, cewlval € weeme &

Koad A o

Canloms € cran
Order Sheet (contd)
A N, 1L G 1?((’\} e e € N Ko d

Date

Dffice Notes l Orders of Tribunal

]

VCAUS) -
AUGUST 18,1987.

ORDER ON LA.NC.I

We have heard the applicant
and Sri M.Vasudeva Rao,learned Stand-

ing Counsel for the Respondents.

In this LA, the applicant has
sought for modification of a consent
order made by this Tribunal on 25th
February,1987. As this Tribunal has
riade the order on the consent of

the applicant and the respondents,




Date

. Office Notes

Orders of Tribunal

respondents, the same can only be

varied with the consent of parties.
The respondents do not consent for
varying'the terris of the order. Ve,
cannot therefore, vary the order made
by this Tribunal on 25-2-1987. Ve,
therefore, reject this application.

‘u, 1 _———— ( g’:‘ -

(e \‘b\‘t 2 (ANS)

Ceo P\—f -

-—TY\AQ
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